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            State  
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PRESENT: SRI. NAVNEET KASHYAP, LLM 
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ADVOCATE FOR THE STATE: Ld. APP Sri P.K. Sharma 

ADVOCATE FOR THE ACCUSED: Ld. Adv. Smti. Angelina Handique 
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EVIDENCE RECORDED ON: 19/08/2017, 11/01/2018 and 03/02/2018 

ARGUMENT HEARD ON: 05/02/2018 
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 JUDGEMENT AND ORDER 

 

1) The prosecution case in brief is that on 08/09/2015, informant Smti. Ramawati Devi 

filed an ejahar at Bordubi P.S. stating there in that on 07-09-2015 at about 11 A.M. , 

Smti. Manju Gupta, Smti. Bonti Bora and one lady forcefully entered into her house and 

very furiously started to talk with her by using slang languages against her and her 

husband. It is also stated in the ejahar that the accused persons had said that they 

were members of Mahila Samiti of Tinsukia Town and they were sent by Smti. Kiran 

Devi, daughter-in-law of informant, to settle the dispute between the son of the 
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informant and Smti. Kiran Devi and the accused persons demanded Rs. 30000/- from 

the informant. 

2) On receipt of ejahar OC Bordubi P.S. registered a case u/s 448,294,384,506,34 IPC 

against the accused Smti. Manju Gupta, Smti. Bonti Bora and one lady and started 

investigation into the case. 

3)  After the completion of investigation, police submitted charge-sheet u/s 

448,294,506,34 IPC against accused persons Smti. Bonti Bora, Smti. Manju Devi and 

Smti. Anjana Das before the court of Ld. CJM, Tinsukia who then transferred the case 

to the court of Ld. Sri A. Bhattacharjee who on 08/04/2016 was pleased to explain the 

offences u/s 448,294,506,34 IPC to accused persons to which they pleaded not guilty. 

4) During the pendency of the case accused persons Smti. Manju Devi and Smti. Bonti 

Bora expired and therefore they were abated vide orded dated 01/10/2016 and 

17/02/2017 respectively. 

5) On 25/01/2018 the Ld. CJM, Tinsukia was pleased to transfer the case to my Court for 

disposal. 

6) In support of the case the prosecution has examined as many as four witnesses. 

Statement u/s 313 CrPC of the accused Smti. Anjana Das is recorded. The defense has 

decline to adduce evidence.  

Points for discussion: 

Whether the accused Smti. Anjana Das along with the deceased accused persons in this 

case, on 07/09/2015 at about 11 A.M. with common intention, wrongfully entered into 

the house of informant Smti. Ramawati Devi to insult the informant and her husband 

and further the accused used slang language against the informant and her husband 

and also threatened the informant and thereby committed the offence u/s 

448,294,506,34 IPC ? 

 

DECISIONS AND REASONS FOR DECISION 

7) PW1 is Smti. Ramawati Devi, informant of the case. She has stated in her evidence that 

Smti. Anjana alongwith the deceased accused persons had come to her house on the 

day of incidence and they told that they came to her house at the request of the 

daughter-in-law of the informant, PW1, and they told that if the PW1 didnot pay Rs. 

30000/-, they will lodge a case against her.  
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8) In her cross examination, PW1 has stated that on the day of the incident when the 

accused persons came to her house, she served them tea and pickle. PW1 has admitted 

that her daughter-in-law lodged a case against PW1 and other, and after that PW1 

lodged the present case against the accused persons. PW1 has also stated that accused 

Smti. Anjana Das did not state anything at the time of incident and she was sitting on 

her own.  

9) PW2, Sri Dwarka Nath Bhagat has deposed that on the day of the incident after hearing 

hue and cry, he went to the house of the informant PW1 and he saw three ladies of 

Mahila Samiti alongwith the daughter in law of informant PW1 demanding Rs. 30,000/- 

from the informant PW1, to settle the dispute between PW1 and daughter in law.  

In his cross-examination, PW2 stated that he learned about the incident from the 

informant PW1.  

10) PW3 is Sri Sunil Bhagat who has stated that he is neighbour of PW1. In his evidence, 

PW3 has not stated anything about the incident.  

In his cross-examination, PW3 has stated “If any incident happens in neighbourhood, I 

would surely know it.” 

11) PW4 is Sri Mangal Pandit who has stated that he has no knowledge about the incident. 

12) In her statement u/s 313 CrPC the accused Smti. Anjana Das stated that she is innocent 

and she has been falsely implicated in the case. 

13)  The above is the evidence on record. From the evidence on record, PW1 has not stated 

any incriminating material against accused Smti. Anjana Das. It is seen from the 

evidence of PW2 that he learned about the incident from PW1. PW3 and PW4 have not 

stated anything about the incident.  

14) In a criminal case, the prosecution must prove the guilt of the accused beyond all 

reasonable doubt. In our present case as discussed above, after perusing the evidence 

on record, I find that the prosecution has failed to prove the case against the accused 

beyond reasonable doubt. In result, the accused Sri. Smti. Anjana Das is acquitted u/s 

448/294/506/34 IPC in this case and set at liberty forthwith. 

Order 

15) Consequently, the accused Smti. Anjana Das is acquitted u/s 448/294/506/34 IPC in 

this case and set at liberty forthwith. 
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16) The bail-bond of the accused person is extended for a further period of 6 months from 

today as per provisions of Section 437A, CrPC.   

Given under my hand and the seal of this court on this the 05th day of February, 2018 at 

Tinsukia.   

                

(Sri. Navneet Kashyap) 

JMFC, Tinsukia 



 

 

  

APPENDIX   

  

(A)PROSECUTION EXHIBITS:   

NIL 

 (B)DEFENCE EXHIBITS:  

 Nil   

(C)PROSECUTION WITNESSES:   

(i) PW1- Smti. Ramawati Devi 

(ii) PW2- Sri Dwarka Nath Bhagat 

(iii) PW3- Sri Sunil Bhagat 

(iv) PW4- Sri Mangal Pandit 

 

(D)DEFENCE WITNESSES:   

NIL  

 

(Sri. Navneet Kashyap) 

 JMFC, Tinsukia 
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